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AT, STt aF gt 7o, fory afuta Y Szt F gy § ARy g

(5) o |fHfT &1 T I F FAG ol U T dT8 I HAS(T SATUIAT

23. s+ 3= g wiAf: - (1) 50 § U qae o w5 qiuta grt Sew et a=e g,
BRI

(1) fAaerh, sreaet;

(2) AT F foT0 AT LRI & ATHIASSE TG AT IHHT ATTHT TG,
(3) AT F ToIT TT ALHIT o ATHIAGSE GEeT IT IHHT ATTHT HEET;
(4)
(5)

4) T =Nt ArAe 7 gefaT 9IS F 99T qT 39F g7 ATH et HE e,
5) EEATT & T HHTATAE, T ST -HO(T ATHA Hl 1@d §, AL GALT [T 6 FRT ArH"ate T
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(6) HEATH o AT  al faerws, St Mf<s are g & 9
(7) FEATH F J-TAIET TATE ATLFHTLT AT TR TS T8 S[-HIGT T AFHEL TATL ATAFT 2
(2) wa= s "= Tty A e duted wf s sa Refefa afFat s R, saig-

(F) T A * Rem-FAger srefie, qI FIRT AFTF TATHAF ATHIGT 3T G il AT [0 S %
1T AT =T GorRTa =wtor w1t o a7 % forw savarft gril

(F) TH T AT 3T ATLEAT TAT FLEAAT & HASd AFLTH TATHAS ATHIGT A @Al Aol ael
T ATARTE GO ST TH TSI o (70 FEATH & FIATAOITEA 6 o0 i sar & o= R 98 30
H ot =T o=TE AT g0 9T A HAT IS FET 99T GHA 9 qafad 6 ST

(1) T TAT AT T T FHAT, Gie HIAT, TLEAAT, FTLEAT AT UH FHIAT o6 [HH0T #0F AT T ShAT

(%) Tg TFRATRT FHTEAT FA o o0 IqLETAT R0 6T o S gTeT Aa 9T THAT S0,

() T TRT SHIN 6l AT T AT FTART TR A 6 [T 3l ST Ma9TF 2l 39 Ao wrd
& foru faem-Aaer o & forg Savarl gnf;

(F) TH 3T 3T F 1T AHATAT FA FT ATEHRIL g (o78 FTART F eI AT T@T TIT § TAT TH SHETT
F Toret & =T et &1 e &1 srfeerre off g

(B) TH ATATE Feqell & AqHIET qTAT T+ Hiaar R[S ¥ Al § a1 Hied Hl AR
ST 9T {3 ot |aaT goo, TATEiE AqHIET & (o0 &7 T2 TO197 7 77 7 gh
(3) WA ST HFH ATHIA HEATH & [T wadi & [FH07 & qiF * G & 9afea 37 T & o Hwdl &7
fAreaTas FGT ST B 91 =0 997 997 12 "/

(4) srarq fRafa ¥, wae T gy afufa ¥ srewer wa iz fAutor wr af@ty & srfesrre w1 o=

T TRAT AT UH ATHAL FT g FaT S GHH FIATT T IS FLAT ZET TAT AT e o7 s Fifa =+
AT 5 | A1 [ IS T g

(5) WA 3T HHT FIATT T T5F ATITRATTATE FAT AT AT o SO A6 U a9 § w7 7
FH A 5% A9 g

(6) WaT ST THH AT FT doa & T FEH AT TG FT g7 SHH FH F FH TF a7 9067

LR

(7) 9o HEET F FIEh 9T TaETT T Taear Aarey, o a9 i g
(8) WA T THHH FIHTT T TAF doah! & HIAGAL ol Ueh T IS o THET TET SATUIT|

24, frpraa R a9 (1) A &t T-atafy & =7 8§ v forawraa o 35 &1 7o T smom
Y FETT " Fit geare 97 3 [Foiy 97 afehy Y § F#71F £330 arfeh arefoar i 9@t S a6

(2) TorefT FE=TEY AT "R AT A & T T T AHTATE "EAT § €A1 d O | Al g
fafa &, 37 91 Y IT-Afafa § AT AT &7 ITF [T FT FHATT IT T T FTA HI G 67T
ST

(3) fersrTaraeRal &l g ATHT R T a8 q T Feal T TEHIL [ AT T, TTE I UHAT o0 o a2
ETET Ik 9T =477 qg1 FRa7 737 B

AT |
= e
(aRf=Ew 10 (11) 3)
1. IRATITG- 39 Ag= #, ST T T 9T F ST Tuterd 7 20-

(F) “FHARY T AqeA o qfy st 97 seardt A gfeeras #HETEt F U 39 99 =wfike
AT & ST FEAT | IAT e TR FAT &
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(@) AT TR F <9 o ATl | e dre AT g; sfi¥ o= g FH=ma & qroe
H e st g;

@) FrelY =T o HEy § afETe % gee” | A g @-

(1) FHATL F/F Teli/afS, AT a8 FHATL % AT T Tg © AT Aal, AR a0 F Tf 3T TAT
AT TRl 21d & ST HHAT & Fhefl St a7 FhelT Te7| F1E & AT § UF AL F AT
L]

(2) FHATL o T AT AT AT HIAAT T AT FTAT TAT ST 39 9T L TG & AT ¢, A0 ag
FFT AT TIAAT TFT ATHHA Al grar g o FReT T 38 o o FHART 9T A0 Jai g a7
et afzear & FH=T F=d g a7 a8 T w1 & s gl

3) FIE A HaATerd Tk, AT SHH G AT (X7 BT IT FHATL o T(A/TAT & (918 & Hafdd
B T FHATL 9T T a8 | A0 gl

2. AfsaT- (1) T FHATT TSt 917 T 3w o Rt srafas a7 fAfafasg 1 &t 981 sraamian
(2) "eme % Tt FH=TT Aot #wr -
(i) ST TreTo=TaT YT &5 AT UG &S § TR TAT GHA Dl AR 6T HLeA FT TATH FHT|

(i) F T TATAH TAAT FAT ATk HOTT A7 FT TATH FI TAT I FdeA1 3T FHTAT T
AaTg ST ST FeA=er & F0|

(iiil) TEIATIEF, HgAd | T Fa< w1 w490

(iv) TATAET, THET &7 | FH FOA ST FEAT, FHATIT, TGATRMAT, HEITH F FeATeTeAT

ST T 9EEAT & AT AR, WEHTH Ued, Aagdarqad® i deaaeiierar & 9T S|
(v) Tt 3 2 o oy & s=im)
(Vi) FTF FEITRIAT & AT GEANTHS ST THHF Tgd Bl a0 T 1Y,
(vii) TEIT % TreaT 3 ST & 9T St TuaT i 7T F4|
(3) e ft FHATH, T aF 5 3T @A F qIET AT AL FHTH AT Al SATGT AT T FATAT T
THHT el IX Tel 214 &, TEATT H HITT & [HeTd q6T & e ¥ Iqe9d gl

(4) =< FFHET FHAT & TGEAT9 % dTg< H G9a¥ HA 36 G611 | qIE Iqefa F TFdT &
TAT I8 1A | geaard gl Fars saar 8, a1 39 39 Jg 97 [Aanmege § a1 Hees & G=m-fawet #ar

LR

(5) AT Fre FHATT el FH-TIA FT TAET g, a7 a8 39 =419 92 et 7fgar & a7 3+
IfiE 1 T & for st wew satom

TSR~ = S9-F9a% %y & forg orsg “oiw scfies & U9 sraifem 99 Fatfia srage s
ERERIE RIS GRS

i omdfE "9 AT TEe off o,

i. I F T g 4T e

ii. A T F AR

iv.  Fle A gaeft aEie & e, AT

v. &S o sraifed o, wifersd a7 swifes 9 @9t sram;

6) AT IS FHATLN FH-FAA T AT IcAISH F Hatara Fohell w1 § Helq ITAT 1T 8 7 a8 AT o (a9t
%Wﬁawﬁa?mﬁﬁ%%wwmﬁ@w

7) Fre o FHATT T T %7 SUGE 7 T G& TR FT 31T T g7 99 Tar & et gaeq i1 47
I TorT &1 2 T8 THeT o =31=F T o9 o0 #ils ITETE TR T sl AT a9
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3. ATASIA® EIRT-TEoqufT:- FIE FHATL ST ATAST T ZIhT-TET0T AT TTA A Tered AT g S VAT F0d § Iaeh!
TEATH HEAT % HHATL & & H Il &, qT ag VAT (Aeteriad Eer-faer & STqam w0, Taiq-

i, EEAT SO FHATAD Hl eI | qh AT AT LT [T U SATHLTT AT ThIALTAT F T il
qZT TRIALIAT FIGTT TF HATT o (o7 JTeaTRd Hdr gl

ii.  EEATH SO FHANAT R ATASIAE aTa-faara § oA g % forw et  wear 8 U e ST
FEreresraT a¥ ErRr-fecauft e & forg fife=ar & suftad w2+ # o wgar 8l

jii.  FHATAT F I GAAL 3T AT AR Dl IH THT TATC TGAT R ST of HEAT o Tohell qrasi =
FAT H G F TS 3 AT FHATT Tg GATHT FAMT T 3806 g 23T 137 vey g fF arasi=s
FIAF HEITH &l foars § Jg1 AT

iv.  ETESIIE SrenT-Teeq ot § AT o ATl FHATT &l & & TR, AT 98 AT Tgaral &l [&aa<o
I THA AT GO, S o FoRET T2 9%, 79 T9rE< &= 92 A7 fFerasrar ar fB&forgar & fiae aes«=s
=7 ¥ forgd g a1 T 2

V.  FHATRAT g0 9« & § frerwsmar a7 f@ferwar ux i ru adt awhey |98t 97 990497 g s F
St w98 @

vi.  AmEst=E &9 7 Snr-feea iUt wed q9T FHETAT | Ul ST & A7 AT FIA 0 ST9eT St
g ST o AUT TArTSTaT 7 Toq adieh F T qgl Bl

vii. T SRt FEATRAT F g FEtad 7 [eers F w1 o 6 F giaHie & oo [ B
TAT &, FEATT il ATl T THT TMHAF G212 ATaS( 4 ©F & Eh1-feea ot vl
viii.  TRET {E OX ATaSAE €9 § SRT-CH AT Fd G99, FHAT H g AT H @1 g T & F g
&1 AT & Wiq FFAT a8, Rt st i =i 9% |ie T TgArd I7 AL Hd AT S
ff o 7w MY =9 Fufaat & geae v Gy amgre wrt am, =9 =9 TR A -
feeafort & Scoer Rt ARt & wia Saverdt J8i grm
ix. T FEET AT 3 o o e WIS & 99 AqA T oA T g TS Ivg TRt STn, IRy
7 FHAfT g7 T TEaTs & dae § AT St gl
T, HEATT Al AT AHIT 6 qHe AT +ATAF 1A 6 T |, T I forw Rt sqafa &
AFIAFAT Al BT
4. Tl &1 eaeTd- T FHAT AU T TG q2AT TAT TREATTAT AT ST qTeatarsn swdr a1 HA1rad
faaTe &1 FETar g, TEATH | U ' T IFT(ed Hr S Fwferted fRem-fAgert 1 aree w43, sriq-
(F) FHAT Tg AT FT 6 Gea9 F Aiaw dertorn Sramhara o7 Srerfore Shamharai 1 76
TAT FHT & THOMH AT FIAT ATEqT § 376 AT, aF<hah AT AT AU 6 AT HATIAT
T ATATAT AT TGl &
(@) Tt RAeThi F 9AH T F d1g, ag<nE AT AT areganst & an § 9hieq €9 4 gud
T ST e Srerfors ramsrarat & 37 g1 |t g A7 e af o =i w2 § T o
GET IR
(1) TEATT F T T qa¥ FRaThary, BT FH=T AT /€A % Siaed & Rt | fAEterd 98t
FT;
() ST FHATT BT ehera § 7 a7 70 § AT =7 91 F SIS 8, SH S8 a1l Jrao Haer F
HTLAH | GEITH H T HLAT g,
(¥) TEI F I B ohara FaeT AToer 1 T iard e i T8 gaferd FH=m & 9 qrA7 Heed
#T Faeqa TreT g,
(&) T FHAT T STgl FFAAT AT HToF 6 97T HATT AT § ATHHA g o Tgol Femd o
ST TAHTAAT FT GIATHT FA o [T, IH IT TeAH VTR F A1 3 THATT 6 [FAaere T47
orat ¥ = =T FAT AT,
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(T) TEATH % FHATN G2 Hl UH THHT H1d F SToRT F97 56 ag AR €9 § 7 99 6 UTF 987
& =T H FT 2T 8, AT TTH TTAHE F T Hl5 Q1A ad & TOMHEaET FX 2T 8, (S 398
R e g 2;

(31) e =T T T T % o ST R S e A g, Areed, Tt et s Taedt 7
farferera eora T strom:

g, HEAH H Rl FHET % g St qmd Mate F o s [ 98t o s A
et #, 3o =Atea A< AT Ta7rad qgt gl

(F) [ B zoa qoal & fow uF fEega Aifa aamost s 95 fafa o o= grft s T
4, S o #12 =afe It §, F7 900" g7 # o0 I7 9RaT & el o= 9aet a1
SHH AAGTHT e TG AT (ST TAeqT IT e S) & 987 § I7 faoeq § o1rar )

5. TEAT & ATgT fa=iia AT~ T FHATT T g2 & 3T U9 TRaT & =7 92l & A< a1 & 39
I IS FIAT T STE I TF T UF | AT f&E<hig a1 9T 27 W27 2, S| qarsqi a7 92 #7 a0+,
TS I, AT | A1, St HUaTsl § TAeel, ST HEATT o Said dgl odl g ATHA g, ey 39
AT § STt F Toheft ST I7 §97ed & oF-a9 ¥ T8 8Id &, T4 1o UHT 9T AT TeA-

(i)  EEIE & ag ATHETT TUTH JT TRATSHET [HieT Suetsy wardr g, e & ag F#H=m s
2l

(i) ST S9&T AT ATATT <1 & EH FHAET AT A=< A== g

(iii) SOt T AT T AT o T | AL AT AT fveT e § A )
(iv)  EEIT9 % 97 el SHETar Ao | g gt g e o #9=t U gEareEi gl
(v) T IeITE FATET & ST TeagaTeie § qut s =y "o 2

(vi)y & g, T FHATT % TR T T ATEET § FATET THT 21 T 2|

(Vi) T % T TeRgee foRaT T R
(2)  FHATRAT F BT eFra &7 qeaiehe qerd ITeT<r g T Srosm)
6. T HIQT- TEATT o THT FHAT & [Togh TI&T & FATed T R T HT|

7. TS hATRATT:- TSI (HRATHeATT o Gael |, eI o THT FHATT TEd G & HIAT
T ITAT 3T ST o g T AT 6 HHATAT 9% AT raT gl

8. HEATT T GAAT:- (1) TEATT FT S FHATL T 1 GEATF HT UHT Rt aiefeafa i g=ar &0 S
AT AT AT Fears, FHanTters farteraras a1 et Taarte & foru sfaateaa w2t gr, ST 39 o9+ FdeT
T T o [MaTg § a14T ST 9edT 8l

(2) T GEIT F FEATRAT & o0 AR AW % SGqame, 609 & a9 FHAR0 T+ 9 37 o=
Tofxr, ST ATfers/ATeA s ag a7 39 TRATY T TG g, b ST HedT|

fooqur 1- ATferwET g% & tfverd & TqE fafees =Tt (S8- TR, 9T, a8 sl & Tiaaied
Tel §) AT AITdH TATHT AT GIRT T Fooll STH ATAFRTT ATHAT Bl

9. T 3T qFAF TORAT- HEATH T e ST AT FHAT ST 24 (FAHT o o0l I il AqgadT HLdl
g, TV IF FATS & a1 JUS & AR 21

10. 9919 @S- S e &l U4 FAHI % Siaid ATH dgi (60 T 8, 9 Feard Hiae aar (=)
9w, 1964 F & ITA & A AATT SATUI ST o Fesi T TEHTE F FHATAT 9T AR IaT gl
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agt |l
EERERL
(e 12 39)

1. Gel:- (1) Tt s wrae &7 Seurme Y 9497 7 df=a w2 &y S afe ag =@ amar 1 99

& gat a7 faaT gt o safRaa w=ar €, 59 a% & Ut srquteafa s=iga afafagie 7w a1 Bt
farer Far et 3 fore 721 g

(2)  THET HHTT TEET F 39 FAte F O SE 9 /W1 STOAT, ST HEAT F FIT AR HE Fd
& o w=iea &t ST, e a9 97 SRER § gieaed M1 AaTed 8, 99 39 ®1 % o B gy,
HEATH IT I TLRTE & T4 1hd HEATT TRATSATS 17 7 UHT TRt v TSiHT & gTer Suesd Fils STl gl

2. AT Gl:- TAT FHAT o5 & T wfeas Gol & gHa gl AT UH Fovey a9 | Feald
avr g1 fafafae g2t & gwar ghn

3. o srRtEas ger- Tt = 15 o & 9w srwfeas ggt & gwar g, et ST 9
TEHAAT T AHTETHE S5, STH-HAIT HEATT 3T AT H ATATEHR T AT FleA, AT FTHIA 6 S50 §
AT o, S-f2d & forw &1 & s =1 U fofefy st st & forg St e & o= & 921 21, o forw &,
STE 2 FHT AT H ATAT AT TEATH & 3T gl HLTs AT

4. A-ITT el qAT TRATdd geli- are T aq1e 0 [FFAt F Fqar a6 FHAET qg-aaq aar
qRafad gl % gHhare gill

5. AT, fogea siw ferg-amamer & forw gdt- A, fqe i ferg-aaramer & oo gigat s & o
BT AT 6T 797 2, TRt FH=TET 1 &1 agl o [org gt &f STt

6. Ao get- (1) T FHAT U a9 | 19 o &7 A5 gr % ghar g, Forq 6 39 foreqor
T o FHTLOT TRHT HRTT TaET il TF T o I Trxg (o | A8 il A(Td @al HT AT qgl (g7 ST
TqHAT &, TAT ATATE TET HIHA il GISHT Ueh d1< H AT QA1 o AT 0l el qgl af ST

(2)  HET F AIET ATSIT Gal FdT STATH F I of T &, orer e sifsiq get & a1 & a7
STTAT 8, ST H{<h aTaTa<l § ST & & & {70 eehl AT I GIATd HT, 6 e & a7 o o=t
AT A, STET o UF qY 6 STHIGTHE holveT § AT TAT &, TG T A (o 0l 3To1d gal & o0
T T3 A qufead T2 7 eFha § T Taater & I Ut giedl A1 Aoy o7fSra ggr & 91 & v
ST

3) ST ET T AATE F I, AT [ BT F AHEHF herve? # [AfAfee fhar @ g, 39 safa &
Ffat e o 3w fBFeaw ofSia g2t 1 e AT @7 §, 99T 986 e 97 a9 T,
AT | TAT Tgil, TIoTae AT AL Hl, SAA-h7TT T BRATRATT AT Her, HEATT a0l
TTHIAF ST T TAT(R, AT AT Gl Td a9 JATe 6 T2 fa # sra7 v Srosty
(4) FEAT AT AT TEr I GTd | FHiSe Hl ST TAT ATSHAR e a7 & a6 & o1fora gar
=7 FT JTUst
7. FFTRHF AT 9T Fel- (1) Tt Fataa g aae7 % shetms 3ta & o ggt 1 sqam B
ﬂlg«llGﬁsc@em%agﬂwl%ﬁl‘r{awld & AT 3297  forw g

TTEHO- (1) =9 7o &y & forg ag wre B simar € & seefis s w g g@ s &
TR T2 & ATAATAF A6 6 (70 R ST GET T FL A 6 A%, UH G qaed F 39 Jaid ah
THTT T HAT FLA 6T AT&AT ZIAT o A1 gy Ay T STua siw S % 9867 T0F (o0 U aqaer
(J=) T

(2) T TE g F I AARATT A AT GEr S AT gel Aty & R (Tger &) AT

AT (AT 1) IT IAAT o6 ST F AT U HIE T ST o STATE 0l 5, I 0T Gal FIAT STTUAT 3T

srqafRafa v Frs gt S 21 AT THE oA q i gt g, O gt /e S

(3)  IT T AT ETHARIAT Gel AT HaAT i AT § BT THAT § A HEATT HH1T 6 T2 Al
farger & srafer &t Er 9 s aa SFar qgi H
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(4)  HFE F 9T % (OQer HAT § AIAAFRR 6l Tafe 6 THHd qTaIT: had (hel qeamrr
e, YT 3o AT T T3 3T & @ 6l FAaTe! & oy it ST, S¥- BoFm ue
STRITRERT T
(5) =g FHar, o e #ar v st #§ gt ye A STt 8, Yo F ghar g, T T T\
THIW B & Al 98 Gal aa- AT, ISTLT HLTQ, qLhrt Arasy [fer a7 sterardt wieey [{f #
O LTI FT T FHaTL T |
8. T geh- (1) I T 71 A gee7 FawaTei= gar a7 § af 39 gal & qarey & oy
U AT T AT AT TSI T s maaTeiT ger &7 95 § 3 aF 6l dgl i, S| Jasrer F1 %
Torfrerer i afthere T Tarem=r |1 orfier gt
(2) FErsaTHaFTelT &t F I aad- Tl (A= TR el ad J&IT 6l STl § T Hls ATh FF T
FH F: AU T GEATT § AT FHAT & (THH TTH Gal ATHA SIAT 8 AT SR{eda, tord e ararad
TSl T &l gra)
3) FIE TR T TAA! [AATHHRTA Gl 6 (o7 THT 91 21 Ife I Sifqw fF=maare = gar
TTH FA o 918 HeAH | Bg a9 AT 6 8 (A0 T Gel ATTHA gt § oo SRedh, sArord
3T afafaa ger ATHe T2t grdl) i AT gl &l 9901 Ja71 Sarer § 9 a1 I Saq
@ STUAT|
9. qq Fel & [ a=ar- IS §T G857 AT GEl F oy 9 Rl AT Seaid SAfaH sTeuwre T AT
ZTHATATT el AN FLd & q1E AT IEA H AT § FEAUGT FIA & a1, ST g & (el Tqae I %
AT I AT AT B, HEATE H & O T AT HY o 2l
10.  @F Aty F U amar- AT Seid 99 § RS A & a1 AT U Al &I gel AT
o THaTeN G & aTaH 3T & a1 T4 a9 AT FT (47 g, ¥ TqH Tgraa a47 THH0e THaT & o
TEAT AT AT GEl TTH FIA 6 (oI Ik HeATT H HHT &7 % & H (I F1AH H a7 99 IF ge af o
T B
11, 9T9AT- FIE SFT GG el o o0 THET 97 R 99 T AT g1 ST o FEATT o Foreqr i sre
AFTIHF TRATHATT Seq-a€d qgl g Sl TorATRT # SIhTafia saeaawarsti &7 I 7 & o7 9g7e Jhr
3T 2l
12.  =ATgfed- ST 2 S AT & ofaid 98t ord 8 S9 Fweary f&fae Far (g2) =, 1972 F siaiq
@ ST

S I
GEIKIEE
(== 15 39)
AT GIAT NTRATRET H6 A9 (Tredsh-TTede-Anian) sfa=as, 2017 (2017 &1 23) 5" a7 o+
TEATT HEATT gl AT 8) % Fefi9 ad...o FT TFH TEHL F T Foovoenn (ﬁ'@f?{ﬁﬁ%‘ﬁ%

AT FFT AT Fal T ) 3T T TAFE & €T § AT FAAT TR FEIT .o

@HWW%W%W@WWW@E%W,WWTWWW(WW
AT sAfaf=as, 2017 (2017 1 23) (& 80H z8F 97T ATAHIH FgT 7T ) HT 17 23 FT AS 3T
Ter & gfefagat (S zod gos aeg=e aikfRaw w7 @ 2) F afifaw 16 (3) F fMawdt # oqE
At o Miase TATeTe F AqHIET o, HeITF % [Haerd &l Jiaar 9% ----m- 9 % forw 7y Agfr g &
(o = =oreh qo=Tq R =afora g AT 2)  oiie foerer =ate 7 = fRgf~r i 72t S3ya Feee sfw oat
T TAIHRIL THAT ¢, Tl F T IURAT AT AT 967 FAeT: Meferted o agad g:-

(1) =H 947 FT & ATAHIR S A 6l GHI-T07T T aR] GTRa9i & Feqefia har gem qmm

STTOTT St T et 2 FH=mT & o an grar &l

(2) s =iRE FOE & AT —— SR OIS ) £ i a— H AT 92 9 I g1 f qE & 94T §

Tiq, ATS ok AT ST TaT1T TS AT AFTS FHT Q2T F A9 % a1 70 T 6T A F 77 H7 2aT &
qT IEET HAT SAFHTEHE a9 % 30 ST T AT LT ST e [Fh SAT<h TIT HAT qaT stafer g1 Ham
T 3EF ATATTAT 20T 3T TTH FL A T, TAH T ST AT Tgel TTH 1Al &, AN gl
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(3)  TAgw =afxr HeATH T T ST AE Y FTAFT AR 2T i 3 srfarfaae siv Rt
H Sfoatea arferat i Fd=Tl & |1 TEAT 6l Fa7 F

(4)  TAF =f<r 99O &7 59T § A9AT 0 F9T AT HAT S Fq10 T0 Ateaf=am & af= a1t F
SISl F AT G, TAT AUAT AT F SO AT 26 Fae § s =af=F grer s w1 goan o | w7
U I AT AT §, I A ST IO AT SATUAT i 7w 2t w7 a9t dad § qadg s [ ara
sferfarm, 1923 % srefi= 7T STosm)

(5)  ZEehr HAT AAter & I, T Metae srater aur aaw Wed gal & ATdowh, M S AT o
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=, TH=T BILH TS asar (Vi)

NOTIFICATION
New Delhi, the 22nd October, 2018

S.0. 5356(E).—In exercise of the powers conferred by clauses (a), (b), (c), (d), (g), (h), (i), (), (k) (1),
(m) of section 31 read with section 32 of the Indian Institutes of Information Technology (Public-Private
Partnership) Act, 2017 (23 of 2017), the Board with the prior approval of the Visitor hereby makes the
following Statutes of Indian Institute of Information Technology, Guwahati, namely:-

1. Short title and Commencement.- (1) These Statutes may be called the Statutes of the Indian
Institute of Information Technology, Guwahati, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.- In these Statutes unless the context otherwise requires;-

(& “Act” means the Indian Institutes of Information Technology (Public-Private Partnership)
Act, 2017 (23 of 2017);

(b) “Appointing Authorities” means the Board, if the appointment is made for faculty, or, if the
appointment is made for non-faculty staff where the maximum of the pay scale exceeds the |
prevalent grade pay scale for Group ‘A’ Officers, and the Director, in all other cases;

(c) “Authorities’, ‘Officers and “Faculty” shall respectively mean the authorities, officers and
faculty of the Ingtitute;

(d) “Building and Works Committee” means the Building and Works Committee of the Institute;

() “Central Government” means the Government of India;
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(f) “Dean” meansthe Dean of the Institute;

(g) “Department” or “Centre” or “School” means an academic department established to impart
instructions and for carrying out research activities in approved programs of the Institute;

(h) “Finance Committee” means the Finance Committee of the Institute constituted under section
20 of the Act;

(i) “Head”, inrelation to a Department or Centre or School, means the Head thereof;
() “hostel” means ahostel or hall of residence for the residence of the students of the Institute;
(K) “Registrar” meansthe Registrar of the Institute;

(1) “Warden” in relation to a hostel or hall of residence or mess of the Institute, means a Warden
thereof.

(2) The words and expressions used herein and not defined but defined in the Act shall have the same
meaning respectively assigned to them in the Act.

3. Conferment of honorary degrees.- All proposals for the conferment of honorary degrees shall be
made by the Senate and shall be approved by the Board before its submission to the Visitor for confirmation:

Provided that in cases of urgency, the Chairperson may submit on behalf of the Board,
such conferment to the Visitor.

4. Departments of teaching.- (1) The Board shall specify the academic units through which the normal
academic or research activities or both of the Institute shall be carried out.

(2) Each such unit shall be classified as a Department or Centre or School as deemed appropriate.

(3) The Board shall have the power to start a new academic unit or close down an existing unit on
recommendation from the Senate and each faculty member shall belong to at least one such unit.

5. Head of the Department or Centre or School.- (1) The Director shall appoint a Head for each
academic unit of the Institute such as a Department or Centre or School, as the case may be, for a limited
period of not exceeding three years, from amongst the faculty of the Institute:

Provided that when in the opinion of the Director the situation so demands, the Director may take
temporary charge of a Department for a period not exceeding six months.

(2) TheHead of the Department or Centre or School, as the case may be, shall be responsible for the
entire working of the academic unit subject to the general control of the Director.

(3) The Head of the Department or Centre or School shall ensure that the decisions of the
authorities of the Institute are properly implemented and shall perform such other duties as may be assigned
to him by the Director.

6. Fees.- Fees and itswaiver, if any, shall be determined by the Board.

7. Ingtitution of fellowships and scholarships.- The Institute, as per the decision of the Board, shall
ingtitute and award such stipends, fellowships, scholarships, to the undergraduate, postgraduate, research and
post-doctoral students for different academic programmes as may be decided by the Board.

(2) The exhibitions, medals, prizes and other awards shall be decided by the Board.
8. Classification of staff.- The following shall be staff of the institute, namely: -
() Faculty;
(i) Non-faculty staff.
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9. Appointments.- (1) All posts at the Institute shall be filled by an open advertisement as per the
recruitment rules of the Institute for each post, approved by the Board.

(2) The Selection Committee in case of Professors shall consist of the following members, namely:-
(i)  TheDirector, Chairperson;
(i)  One nominee of the Visitor, Member;
(iii) Two experts from the panel of experts approved by the Board, Members;
(iv) One expert from the panel of experts approved by the Senate, Member.

(3) The Selection Committee for al other faculty positions shall consist of the following members,
namely:-

(i)  The Director, Chairperson;
(i)  Two experts from the panel of experts approved by the Board, Members;
(iii)  One expert from the panel of experts approved by the Senate, Member;

(iv) The Head of the Department or Centre or School or unit concerned, if the post for which
selection is being made is lower in status than that occupied by the Head.

(4) The Selection Committee for all officers shall be as under:-
(i) The Director — Chairperson;

(i) Two experts of the appropriate area from the panel of experts approved by the Board —
Members;

(iii) One expert of the appropriate area from the panel of experts approved by the Senate -
Member;

(iv) A Dean of the Institute concerned with the posts for selections are being held;
(v) Registrar, except for the post of Registrar.
(5) The Selection Committee for all other posts shall be as under:-
(i) The Director or his nominee appropriate to the post - Chairperson;
(ii) One expert nominated from the list of Board experts - Member;
(iii) One expert nominated by the Director - Member;
(iv) Registrar.

(6) Thelist of experts nominated by the Board and the list of experts nominated by the Senate shall be
approved by the Board and Senate, respectively.

(7) For a Department or Centre or School, there shall be one list each of the Board and the Senate
experts:

Provided that if the Department or Centre or School is mandated by the Board to have faculty
members from different disciplines, then there shall be one list each of Board and Senate experts for each
discipline, and candidates from a discipline shall have experts from that discipline.

(8) All appointments made by the Institute on regular or contractual or temporary positions shall be
reported to the Board at its next meeting.

10. Terms and conditions of service of permanent staff.- The permanent staff of the Institute shall be
governed by the following terms and conditions, namely:-
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(1) Every appointment shall be subject to the condition that the appointee is found to be of sound
health and physically fit for service, being certified by a Medical Board nominated by the Board.

Provided that the Board may, for sufficient reasons, relax the medical requirements in any particular case
or class of cases, subject to such conditions, if any, as may be laid down by the Board.

(2) Subject to the provisions of the Act and the Statutes, all appointments to posts under the
Institutes shall ordinarily be made on probation and after successful completion of probation, the appointee, if
confirmed, shall continue to hold his office as confirmed employee, subject to the provisions of the Act and
the Statutes, till the end of the month in which he attains the age of superannuation as per the recruitment
rules. The period of probation shall automatically be extended till the appointeeis confirmed in the post.

(3) Anemployee may after completion of twenty years qualifying service, and by giving notice of
not less than three months in writing to the appointing authority, retire from service:

Provided that faculty shall be reemployed, till the end of the semester or, with the approval of the
Board till the end of the academic year, as may be considered appropriate in the circumstances of each case.

(4) Any other reeemployment of staff shall require the approval of the Board.

(5) An employee of the Institute shall devote his or her whole time to the service of the Institute
and shall not engage, directly or indirectly, in any trade or business or any other work which may interfere
with the proper discharge of his or her duties, provided that the restrictions shall not apply to academic work
and consultative practice undertaken with the prior permission of the Director, or in accordance with the
procedures laid down by the Board from time to time.

(6) The appointing authority may have the power to terminate the services of any employee by
giving three months' notice or ‘on payment of three months' salary in lieu thereof, on medical grounds, if the
medical Board appointed by the Board, has certified that such staff is unfit for performing the duty and his
retention in service is considered undesirable by such appointing authority.

(7) The Board may terminate the services of any employee of the institute for the reasons to be
recorded in writing and after giving the employee concerned three months' notice in writing or on payment of
three months' salary in lieu thereof.

(8) An employee of the Institute may resign from his or her service by giving the appointing
authority three months notice:

Provided that the appointing authority may for sufficient reasons, either reduce this period or call
upon the employee concerned to continue till the end of the academic session in which the notice is received.

(99 An employee appointed at the Institute may be placed under suspension and disciplinary
proceedings may be started against him or her in accordance with the procedure and rules made in this behalf
by the Board.

(10) The employees of the Institute shall be governed by the Conduct Rules as specified in
Schedulel.

11. Appointments on contract basis.-(1) Notwithstanding anything contained in these Statutes, the
Board may, in special circumstances appoint an eminent person on contract basis for a period not exceeding
five years, with a provision of reappointment for further periods:

Provided that every such appointment and the terms thereof shall be subject to the prior approval of
the Chairperson of the Board.

(2) Subject to the provisions contained in the Act, the Board may appoint any person on contract basis
on consolidated pay and on the terms and conditions applicable to the relevant post:

Provided that for making such appointment, the Board may, constitute an ad-hoc Selection
Committee, as the circumstances of each case may require.
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12. Leave.- The leave of the employees shall be governed as per the provisions specified in
Schedule 1.

13. Residential accommodation of employees.- (1) The employees of the Institute shall be eligible
for alotment of a residential accommodation within the campus of the Institute, if available, in accordance
with the rules made by the Board from time to time.

()] An employee of the Institute who has been allotted accommodation for residential purpose,
shall be charged license fee at the rate as decided by the Board.

(3) Thepolicy for residential accommodation shall be decided by the Board.

14. Retirement Benefits.- (1) The employees of the Ingtitute, shall be governed by the New Pension
Scheme of the Central Government and the retirement benefits under such a scheme as applicable to the
employees of the Central Government from time to time shall be applicable to the employees of the institute.

15. Power s of the Chair per son.-(1)The Chairperson shall execute the contract of service between the
Institute and the Director in writing as set out in Schedule 1.

(2) In emergent cases, the Chairperson may exercise the powers of the Board and inform the Board of
the action taken by him or her for its approval in its next meeting.

16. Power s and duties of Director .- (1) The Director shall be the appointing authority of -

(@) Deans and Associate Deans, the selection process, positions and functions of which shall
be as decided by the Board:

Provided that the appointment of Dean and Associate Dean shall be approved by the
Chairperson;

(b) Heads of Departments or Schools or Centres of academic and administrative units;
(c) Chief Warden, Wardens and Assistant Wardens of the Hostels and faculty associated
facilities.
(2) Subject to the budget provisions made for the specific purpose, the Director may incur
expenditure in accordance with the procedure as may be laid down by the Board from time to time.

(3) The Director may re-appropriate funds with respect to different items constituting the recurring
budget up to such limit for each item as may be determined by the Board from time to time:

Provided that such re-appropriation shall not involve any liability in subsequent years and every such
re-appropriation shall, as soon as possible, be reported to the Board.

(4) The Director may waive recovery of overpayment up to such limit as may be determined by the
Board from time to time, made to an employee, not detected within twenty four months of payment and
every such waiver shall, as soon as possible, be reported to the Board.

(5) The Director may write off irrecoverable losses and irrecoverable value of stores lost or rendered
unserviceable due to fire, wear and tear on the recommendation of a Standing Committee appointed by the
Board for such purpose subject to such financial limit, as may be specified by the Board from time to time.

(6) The Director may employ technicians and workmen paid out of contingencies involving such
emoluments as may be stipulated by the Board from time to time.

(7) The Director may send the employees for training or for a course of instruction subject to such
terms and conditions as may be laid down by the Board from time to time.

(8) The Director may sanction remission or reduction of rent for buildings rendered wholly or
partialy unsuitable.

(99 The Director may sanction temporary alocation of any building for any purpose other than that
for which it was constructed.



224 THE GAZETTE OF INDIA : EXTRAORDINARY [PART Il—SEC. 3(ii)]

(10) In exceptiona cases, subject to availability of funds, the Director may create temporary posts
with the approval of the Chairperson, of not more than two years duration on consolidated pay and under
report to the Board.

(11) The Director may exercise the powers of a Head of Department for the purposes of the Account
Code, the Fundamental and Supplementary Rules and other rules of the Government in so far as they are
applicable or may be made applicable to the conduct of the business of the Institute.

(12) If for any reason, the Registrar is temporarily absent for a period not exceeding one month, the
Director may take over, or assign to any employee of the Institute, any of the functions of the Registrar as he
or she deemsfit:

Provided that if, at any time, the temporary absence of the Registrar exceeds one month, the Board
may, if it thinks fit, authorise the Director to take over or assign the function of the Registrar as aforesaid, for
aperiod exceeding one month.

(13) All contracts for and on behalf of the Institute except the one between the Institute and the
Director shall when authorised by aresolution of the Board passed in that behalf, be in writing and be made in
the name of the Institute and every such contract shall be executed on behalf of the Institute by the Registrar.

(14) The Director may, at his discretion, constitute such Committees as he or she may consider
appropriate.

(15) Inthe event of the occurrence of any vacancy in the office of the Chairperson by reason of his or
her death, resignation, or otherwise or in the event of the Chairperson being unable to discharge his or her

functions owing to absence, illness or any other cause, the Director may discharge the functions assigned to
the Chairperson .

17. Hostels.- (1) All the matters related to hostels and halls of residence and all residential buildings,
faculty quarters, etc. shall be dealt with by the Board.

(2) The day-to-day affairs of the halls and hostels including the mess shall be looked after by a Chief
Warden, Wardens and Assistant Wardens.

(3) The Director shall appoint the Chief Warden, Wardens and Assistant Wardens for a period of two
years;

Provided that for sufficient reasons the period of service may be extended by the Director.

(4) There shall be a Council of Wardens, comprising of all Wardens and Chaired by the Chief Warden
to co-ordinate the activities of various halls and hostels.

18. Allowances.- (1) The employees of the Institute shall be entitled to travelling and daily allowances
according to the scales of pay fixed by the Board from time to time.

(2) The employees of the Institute shall be entitled to reimbursement of medical expenses incurred on
themselves and their family members or dependents in accordance with the rules made in this behalf with the
prior approval of the Board.

(3) The Board shall lay down the guidelines for the periodic performance review for al the regular
employees including faculty and allowances such as Cumulative Professional Development
Allowance, special research grants, special research leaves, etc., may be awarded only to the contributing
faculty.

19. Authentication of orders and decisions of the Board.- All orders and decisions of the Board shall
be authenticated by the signature of the Registrar or any other person authorised by the Board in this behalf.

20. Mestings of the Board.- (1) The Board shall ordinarily meet four times during a calendar year.

(2) The Chairperson either on his or her own initiative or at the request of the Director or on a
reguisition signed by not less than three members of the Board shall convene the meeting.

(3) A quorum for a meeting of the Board shall be six members:
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Provided that a member may participate through a video link:

Provided further that if a meeting is adjourned for want of quorum, it shall be held within aweek from
the date of such adjournment, at the same time and place, or on such other day and such other time and place
as the Chairperson may determine, and if at such a meeting a quorum is not present within half-an-hour from
the time appointed for holding the meeting, the members present shall be a quorum, as long as it does not fall
below thirty per cent. of the total membership and in such cases where an adjourned meeting started without
normal quorum, the meeting shall be deemed as over as soon as the number of members present goes below
the number at the starting of the meeting and the agenda of adjourned meeting shall be the same as that for the
originally scheduled meeting.

(4) All items considered at the meetings of the Board shall preferably be decided by a consensus
failing which by a majority of the votes of the members present excluding the Chairperson and, if the votes
are equally divided, the Chairperson shall have the casting vote.

(5) The Chairperson, if present, shall preside over every meeting and in his or her absence, the
Chairperson, may nominate any one of the membersto act as the Chairperson for any particular meeting and if
such a nomination is not made by the Chairperson, then the Board members may elect the Chairperson for that
meeting.

(6) The Registrar shall send a written notice of every meeting to every member at least two weeks
before the date of the meeting and the notice shall state the place and the date and time of the meeting:

Provided that the Chairperson may call a special meeting of the Board at short notice to consider
urgent special issues, and the quorum of such special meeting shall be the same as of the regular meeting.

(7) The notice of meeting may be delivered either by hand or by registered post or by e-mail to each
member at their address as recorded in the office of the Board.

(8) The Registrar shall circulate the agenda of the meeting to the members at least two weeks before
the meeting, except in case of special meeting.

(9 Notices of motions for inclusion of any item on the agenda shall reach the Registrar at |east one
week before the meeting:

Provided that the Chairperson may permit inclusion of any item for which due notice has not
been received.

(10) The decision of the Chairperson in regard to all questions of procedure shall be final.

(11) The Registrar shall draw the minutes of the proceedings of a meeting in consultation with the
Director and circulate to all members of the Board with the approval of the Chairperson and the minutes,
aong with any amendment suggested, shall be confirmed at the next meeting of the Board or by way of
circulation.

(12) After the minutes are confirmed and signed by the Chairperson, they shall be recorded in a
minute book.

(13) If a member of the Board fails to attend three consecutive meetings without leave of absence
from the Board he or she shall cease to be a member of the Board.

(14) Membership on the Board shall be non-transferable.

(15) The calendar of Board may be drawn for one year at the beginning of the year and in case of
change in schedule, the members shall be consulted.

21. Meeting of the Senate.- The Senate shall meet as often as necessary, but ordinarily not less than
four times during a caendar year and a calendar of ordinary Senate meetings may be drawn up at the
beginning of the academic session.

(1) The Chairperson of the Senate either on his or her own initiative or on a requisition signed by
not less than twenty per cent. of the members of the Senate shall convene a meeting of the Senate.
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(2) A quorum for ameeting of the Senate shall be half of the total members of the Senate.

(3) The Director, if present, shall preside over every meeting of the Senate and in his or her
absence, a member nominated by the Director shall preside at the meeting.

(4) The Registrar shall circulate a written or electronic notice of every meeting, together with the
agenda to the members of the Senate at |east a week before the meeting:

Provided that the Chairperson of the Senate may permit inclusion of any item for which due
notice has been given.

(5) Notwithstanding the provisions of sub-statute(1), the Chairperson of the Senate may call for an
emergency meeting of the Senate at short notice to consider any urgent special issues.

(6) The decision of the Chairperson of the Senate in regard to all questions of procedure shall be
final.

(7) The Registrar shall draw the minutes of the proceedings of a meeting of the Senate with the
approval of the Chairperson of the Senate and circulated to all the members of the Senate:

Provided that any such minute shall not be circulated if the Senate considers such circulation
prejudicial to the interests of the Institute and the minutes along with amendments, if any suggested, shall be
placed for confirmation at the next meeting of the Senate.

(8) After the minutes are confirmed and signed by the Chairperson of the Senate, they shall be
recorded in the minute book which shall be kept open for inspection of the members of the Senate, the Board
and the Council at all times during office hours.

(9) In emergent cases, the Chairperson of the Senate may exercise the powers of the Senate and
report to the Senate of the action taken by him or her at its next meeting for its approval.

22. Meeting of the Finance Committee.- (1) The Finance Committee shall meet as often as may be
necessary but at least twice ayear.

(2) Four members of the Finance Committee shall form a quorum of a meeting of the Finance
Committee.

(3) The Chairperson of the Board shall preside over the meeting of the Finance Committee and in his
or her absence, the Chairperson, may nominate any one of the members to act as the Chairperson for any
particular meeting and if such a nomination is not made by the Chairperson, then, the Director may act as the
Chairperson for that meeting.

(4) The proceeding of adjournment of a meeting, conduct of adjourned meeting, notices of the
meeting, inclusion of items in the agenda and confirmation of the minutes etc. applicable to the meetings of
the Board as specified in Statute 20 shall, so far as may be, be applicable in relation with the meetings of the
Finance Committee.

(5) A copy of the minutes of every meeting of the Finance Committee shall be sent to the Board.

23. Building and Works Committee.- (1) There shall be a Building and Works Committee
consisting of following members, namely:-

(1) Director, Chairman;

(2) Nominee of the Government of India on the Board or his nominee;

(3) Nominee of the State Government on the Board or his nominee;

(4) Member of the Board belonging to an industry partner or his nomineg;

(5) Two Deans of the Ingtitute, one handling Estate Matters and the other to be nominated by the
Director;

(6) Two experts from outside the Institute, appointed by the Board;
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(7) The Officer in-charge of Estate of the Institute or Registrar if he is the officer in-charge of the
Estate.

(2) The Building and Works Committee shall perform the following functions and have the following
powers, namely:-

(a) it shall be responsible, under the direction of the Board, for construction of all major capital
works after securing from the Board the necessary administrative approval and expenditure sanction;

(b) it shall have the power to give the necessary administrative approval and expenditure sanction
for minor works and works pertaining to maintenance and repairs, within the grant placed at the
disposal of the Institute for the purpose. The financial limit shall be rupees fifty lakh in the first
instance and the limit will be changed from time to time by the Board.

(c) it shall prepare estimates of cost of buildings and other capital works, minor works, repairs,
maintenance and the like;

(d) it shall be responsible for making technical scrutiny as may be considered necessary by it;

(e) it shall be responsible for enlistment of suitable contractors and acceptance of tenders and
shall have the power to give direction for departmental works where necessary;

(f) it shall have the powers to settle rates not covered by tender and settle claims and disputes
with contractors.

(g) it shall have powers to approve extra items and deviations of quantities from tender
specifications, subject to the total contract value not exceeding the amount given as administrative
approval.

(3 The Building and Works Committee shall perform such other functions in the matter of
construction of buildings and development of land for the Institute as the Board may entrust to it from time to
time.

(4) Inemergent cases, the Chairman of the Building and Works Committee may exercise the powers
of the Building and Works Committee and such cases shall be reported by him to the Building and Works
Committee and the Board at its next meeting of the Building and Works Committee and of the Board.

(5) The Building and Works Committee shall meet as often as is hecessary, but not less than twice a
year.

(6) Four members shall form a quorum for a meeting of the Building and Works Committee with at
least one external member present.

(7) Thetenure of every member other than ex-officio members, shall be three years.

(8 A copy of the minutes of every meeting of the Building and Works Committee shall be placed
before the Board.

24. Grievance redressal mechanism.- (1) A grievance redressal mechanism in the form of a sub-
committee of the Board shall be constituted and the committee shall function with proactive disclosure of its
decisions on Ingtitute website in order to enhance transparency.

(2) Incase of acomplaint by an employee or faculty or student is not resolved by the mechanismsin
place in the Institute, the same shall be referred to the sub-committee of the Board and the decision thereof
shall be communicated to such employee or faculty or student.

(3) The complainant shall have the right to refer the matter to the Central Government if he or sheis
of the opinion that justice has not been done by the Decision of the Board.
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SCHEDULE |
CONDUCT RULES
(see Statute 10(11))

11. Definitions.- In this Schedule, unless the context otherwise requires, -

(d) “employee” means all permanent and temporary or contractual employees of the Institute and all

()

(f)

individuals who assert an association with the Institute;

“competent authority” means the Board of Governors in case of the Director, and the Director in
case of all other employees;

"members of family" in relation to an employee includes,-

(i) the wife or husband, as the case may be, of the employee, whether residing with the
employee or not but does not include awife or husband, asthe case may be, separated from the
employee by a decree or order of acompetent Court;

(ii) son or daughter or step-son or step-daughter of the employee and wholly dependent on him,
but does not include a child or step-child who is no longer in any way dependent on the
employee or of whose custody the employee has been deprived by or under any law;

(iii) any other person related, whether by blood or marriage to the employee or to the employee's
wife or husband, and wholly dependent on the employee.

12. Integrity.- (1) All employees shall maintain integrity and shall not adopt any unethical or unlawful

practice

(2) All employees of the Institute shall,-

(i)

strive to develop knowledge and understanding of their area of expertise or professional field;

(if) exercise their best professiona and ethical judgment and carry out their duties and functions

with integrity and objectivity;

(iii) act promptly, diligently and conscientiously;

(iv) act fairly and reasonably, and treat students, employees, affiliates, visitors to the Ingtitute and

members of the public with respect, impartiality, courtesy and sensitivity;

(v) avoid conflicts of interest;

(vi) maintain a co-operative and collaborative approach to working relationships; and

(vii) protect the Ingtitute' s intellectual property arising from teaching and research

©)

All employees shall be present in the Institute as per the prescribed office hours unless they

have been assigned duty outside Institute or are on officialy sanctioned leave.

(4)

If an employee’s professional activities outside the Institute prevent him or her from physical

presence in the Ingtitute and cause a conflict of commitment, the same shall be discussed with the Head
of the Department or Director.

©)

Any employee who is in charge of awork place shall take appropriate steps to prevent sexual

harassment of any woman at such work place.

Explanation.- For the purposes of this sub-rule, the term "sexual harassment” includes such
unwelcome sexually determined behaviour, whether directly or otherwise, such as,-

(i)  physical contact and advances;
(i)  demand or request for sexual favours;
(iii)  sexualy coloured remarks;

(iv)  showing any pornography; or
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(v)  any other unwelcome physical, verbal or non-verbal conduct of a sexua nature.

(6) Any employee found indulging in any act of sexual harassment at work-place, shall be liable
for disciplinary action as per the rules of the Institute.

@) No employee shall accept or permit any member of his family or any other person acting on
his or her behalf to accept, any gift.

13. Public comment.- An employee who makes public comment or representations and in doing so
identify himself as employees of the Institute shall do so according to the following guidelines, namely:-

() the Ingtitute encourages its employees to disseminate results of research or scholarship
undertaken in the Institute on an open and timely basis to the broader scholarly community;

(i) the Institute encourages its employees to participate in public debate and be available to the
media for comment in their field of expertise.

(iii) employees shall maintain the highest professional and ethical standards when they associate
themselves with the Ingtitute in public statements, and an employee shall ensure that no public
statement made by him shall bring the Institute into disrepute;

(iv) employees contributing to public commentary shall identify themselves using their title, and
qualifications when they are writing or speaking publicly on a matter within their academic or
professional field of expertise or specialization;

(v) al statements made by employees in the capacity as experts in their fields of expertise or
specialisation shall be accurate, professional and exercise appropriate restraint;

(vi) when commenting in public, employees are expected to act in good faith and shall not
misrepresent their expertise;

(vii) only those employees officially appointed on behalf of the Director to represent the Institute
shall comment publicly for the Institute on policies of the Institute, and al administrative
i SSUES;

(viii) while publicly communicating on any matter, employees shall be mindful that they show
respect for the opinions of others, do not injure a person's reputation or create a basis for
defamation action and in such cases, the Institute shall not be responsible for any claims for
defamation or otherwise which may be instituted for such comment;

(ix) an employee shall obtain prior permission from competent authority in case he is called upon
to give evidence in connection with any enquiry conducted by any person, authority or
committee:

Provided that no permission shall be required to give evidence before internal committees of
the Institute or in case of judicia enquiries.

14. Conflicts of interest.- All employees shall make full disclosure to the Institute of all relevant facts and
circumstances giving rise to an actual, potential or perceived conflict of interest and comply with the
following guidelines, namely:-

() employees shall ensure that scholarly activities within the Institute and open and timely
dissemination of results of scholarly activities are not in actual, potential or perceived conflict
with their external, persona or financial interests;

(ii)  al stakeholders shall be adequately informed about external, personal or financial obligations
that may delay or prevent free dissemination of the results of scholarly activities;

(iii) professiona activities outside the Institute shall not detract an employee from his duties within
the Institute;
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(iv) employees who involve or become aware in a conflict of interest shall immediately declare it to
the ingtitute through the Director;

(v) the Ingtitute shall have a comprehensive plan for managing the conflict of interest prepared and
share it with the concerned employee;

(vi) al employees, before entering into any Memorandum of Understanding with an outside company
or organisation shall have to discuss the terms and conditions in the agreement with competent
authoritiesin order to ascertain acceptability of the same to the Ingtitute;

(vii) an employee of the Institute shall dissociate himself from any action that he or she is performing
individually or as a member of a group either as part of ones duties or as a consequence of some
responsibility entrusted to him by a competent authority if it involves conflict of interest;

(viii) an employee shall be duly rewarded through honoraria, consulting fees and royalties for these
activities specified above:

Provided that, no decisions taken by an employee in day to day discharge of responsibilities
in the Institute shall be influenced by considerations of personal financial gains;

(ix) the Board shal formulate a comprehensive policy for conflict of interest and the situation shall
arise when the outcome of any action that a person is responsible for involving favourable or
unfavourable consequences for self or any person who is a member of the family or is closely
related (e.g., supervisor of a student).

15. Financial interests outside the Institute.- (1) An employee shall disclose persona financial interests
and those of the members of his family when he has one or more financial interests, including payment for
services or teaching, income from consulting fees, honoraria, royalties from intellectual properties not owned
by the Institute, especialy in cases where they are dealing with any company or organization unless such
company or organisation-

(i)  funds research programmes or projects at the Ingtitute in which the employee isinvolved;
(i) licensesintellectual property in which the employee has afinancial interest;

(iii) sponsors the employee’'s participation as a spesker in continuing or on-line education
programmes;

(iv) enters into a Memorandum of Understanding with the Ingtitute to which the employee is a
signatory;

(v) makesaproduct that is under study in which the employee isinvolved, or
(vi) hasintereststhat can have a potential influence on the employee’ s scholarship or research;
(vii)  hasbeen incubated by the institute.
(2) Assessment of conflicts of interest of employees shall be conducted by the competent authority.
16. Intellectual Property.- All employees of the Institute shall abide by the policy on Intellectual property.

17. Political Activity.- Every employee of the institute shall be governed by the rules of the Government
of India as applicable to the Central Government employees relating to political activities.

18. Information to institute.- (1) An employee or student of the Institute shall inform the Institute of any
circumstance such as but not restricted to criminal charges or proceedings, chronic insolvency or
indebtedness, etc., that may hamper him in the performance of his duties or responsibilities.

5) Every employee of the Institute shall declare his movable and immovable assets that are owned by
him or her or by members of the family, as per the norms applicable to the employees of the Central
Government.
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Note : Ownership implies legal ownership as per records (such as but not restricted to registration, lease,
mortgage, etc.,) or physical ownership or possession of the asset.

19. Punishments and due process.- Any student or employee of the Ingtitute who violates any provision of
these rules shall be liable to be punished after due process.

20. Saving clause.- Matters which are not covered by the above rules shall be dealt with in accordance
with the provisions of the Central Civil Services (Conduct) Rules, 1964 as applicable to the Central
Government employees.

SCHEDULE I
LEAVE RULES
(see Statutes 12)

1 Leave- (1) A faculty member shall cease to be in the service of the Institute if he or she is
continuously absent from duty for five years, with or without leave, unless such absence is on approved
deputation or on foreign service terms.

2 A faculty member shall be treated as on duty for the period as sanctioned by the Institute for
academic work including attending conferences or seminars when the financial support is provided by the
Institute or Government of India approved Institute projects or any such agency.

2. Casua leave.- All employees shall be entitled to eight days of casua leave or as specified by the
Central Government in a calendar year.

3. Specia casua leave. - All employees shall be entitled to special casual |leave of fifteen days for the
purposes such as participation in conferences or academic meetings, conducting viva of the reputed Institutes
and Universities, selection committee meetings, court appearances in public interest, or any other purpose as it
deem fit by the Director, when travel support in all these cases are not from the Institute.

4, Half pay leave and commuted leave.- All employees shall be entitled for half pay or commuted leave
as per the rules formulated by the Board.

5. Maternity, paternity and child care leave.- Maternity, paternity and child care leaves as approved by
the Board, shall be admissible to an employee upto two children.

6. Earned leave.- (1) All employees shall be entitled for thirty days of earned leave in a year, provided
that due to her or his teaching responsibilities, a faculty member may not be granted more than fifteen days of
earned leave during a semester, subject to not more than seven days at atime unlessin exceptional cases.

(2) Faculty members may avail earned leave during the vacation period, called as specia earned leave,
which will enable his preparation for the ensuring semester in a free environment, with the implication that
during the vacation period as defined in the academic calendar for a year, she or he is entitled to two days of
absence for every day of earned leave granted and such leave during vacations shall be called as specia earn
leave.

(3) During vacation periods as specified in the academic calendar for the students, except for the period
for which she or he has been granted the special earned leave, a faculty member shall remain on duty,
engaging in research, supervision of projects, conducting on-campus extension activities, institute
administrative duties, etc. and credit to earned leave shall be made on the first day of July of every year.

(4) The earned leave at the credit of an employee shall be carried forward and shall be accumulated up
to amaximum of three hundred days.

7. L eave on academic grounds.- (1) Leave shal be granted for the purpose of academic growth of a
regular faculty member for the beneficial purpose to the Institute in pursuit of excellence.

Explanation.— (1) For the purpose of this rule it is clarified that leave on academic ground shall
basically be for the professiona rejuvenation of the faculty member and after availing the leave, a
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faculty member is supposed to serve the institute for a period which shall be specified by Board and
the faculty member furnish abond to this effect.

(2) Any leave of absence for a duration exceeding a month during a semester up to a maximum of one
semester with the provision of prefixing or suffixing of vacation periods or both shall be termed short
leave and any leave of absence overlapping two or more semesters shall be termed as long leave.

(3) A short or long leave may be on foreign service terms and the institute shall not pay any saary to
the faculty member on leave on foreign service terms.

(4) The terms of deputation to foreign services of faculty member shall be normally granted only for
proceeding to head a government institution, Government organisation or a government body like the
Department of Science and Technology.

(5 An employee who is granted leave on foreign service terms shall be entitled for pension, if
entitled, and leave salary contribution, gratuity contribution, and her or his own contribution towards
General Provident Fund or Contributory Provident Fund.

8. Sabbatical leave.- (1) A faculty member on sabbatical leave shall be paid full salary during the leave
period and the sabbatical leave shall not exceed two semesters with the provision of prefixing and suffixing
vacation periods.

(2) Salary during sabbatical leave.- First sabbatical leave may be granted only after serving the
Institute for six years (including leave as due availed but restricted to casual, earned and commuted |leave.)

(3) A faculty member shall be eligible for subsequent sabbatical leave, if he or she has aready spent
Six years at the Institute since availing the last sabbatical (including leave as due availed restricted to casual,
earned and commuted leave) and the number of sabbatical leave shall be limited to three in the entire service
period.

9. Eligibility for short leave.- A faculty member shall be eligible for short leave if he or she has already
spent two full semesters at the institute after returning from the last short or long leave or after initially joining
the institute and subject to compliance of any previous bond.

10. Eligibility for long leave.- If he or she has already spent five years at the institute after joining the
Institute or return from the previous long leave or sabbatical leave and this may be relaxed up to two years for
Assistant or Associate Professors for availing long leave for the first timein their tenure as faculty members at
the Institute.

11. Entitlement.- A faculty member shall be eligible for leaves only when it is ensured that the teaching
and other academic activities of the Institute shall not be jeopardised and Department has enough faculty
members to handle the academic requirements.

12. Saving Clause.- The matters which are not covered by above rules shall be dealt with in terms of the
Central Civil Services (Leave) Rules, 1972.

SCHEDULE 111
CONTRACT OF SERVICE
[See Statutel5]
An AGREEMENT for service made this .............. day Of oo
............ between ........................(herein after called the appointee) of the one part and the Indian
Institute of Information Technology , incorporated under the Indian Institutes of

Information Technology (Public-Private Partnership) Act, 2017 (Act 23 of 2017) (hereinafter called the
Institute).

WHEREAS in terms of section 23 of the Indian Ingtitutes of Information Technology (Public-Private
Partnership) Act, 2017 (Act 23 of 2017) (hereinafter called the Act) and Statute 16(13) of the Statutes of the
Institute (hereinafter called Statutes) the Central Government referred to in the Act with the approval of the
Visitor, has been pleased to approve the appointment of the Director (herein after called appointee) of the
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Ingtitute on contract for........ years and the appointee has accepted such appointment upon the terms and
conditions hereinafter appearing NOW THESE PRESENTS WITNESSETH and the parties hereto
respectively agree as follows:-

(1)

(2)

©)

(4)

()

(6)

(7)

(8)

(9)

(10)

(11)

This agreement of service shall be deemed to have been entered into subject at all times to the
provisions of the Act, and Statutes covering the institute as in force from time to time as applicable to
permanent confirmed employees.

The appointee shall be on service under the agreement for a period of............ years with effect from
........................ that is date of joining the post:

Provided that if the appointee on conclusion of the period of service mentioned above is below 70
years of age, his service shall continue till the 30th of June of the academic year in which the
appointee concludes the said period of service or till he attains the age of 70, whichever is earlier.

The appointee shall be the Principal academic and Executive Officer of the Institute and serve the
Institute with powers and duties provided in the said Act and Statutes.

The appointee shall devote his wholetime to the service of the Institute and shall be subject to the
Conduct Rules and other provisions of the said Act and the Statutes and any information obtained by
the appointee during or in connection with his service and the work upon which he is engaged shall be
treated as secret and confidential and appointee shall be deemed in al respects, to be subject to the
Indian Officia Secrets Act, 1923.

During the period of his service except in respect of any period of suspension and also of any period
of leave without pay, the appointee shall be entitled subject to the Indian Income Tax to an initia pay
of Rs............ inthe Scaeof Rs. .................. provided that if any time the appointee proceeds on
deputation out of India his pay and allowances during the period of his deputation shall be such as
may be decided by the Board of Governors and in addition the appointee shall draw allowances like
Dearness Allowance, City Compensatory Allowances, etc., as may be admissible from time to time as
per rules of the Institute.

During his service as Director, in the event of the appointee being employee of any other Institute and
enjoying the benefits under some pension scheme of the Government of India or a State Government,
he shall continue to subscribe to that scheme and his contributions and the Institute’ s contributions as
required will be accumulated and transferred to the Parent Institute.

In case the appointee is the employee of the Institute he shall continue to be governed by the New
Pension Scheme as immediately prior to this contract appointment and shall be entitled to benefits of
the scheme for the period of his service under this contract like other permanent employees of this
Institute.

Notwithstanding anything hereinbefore contained, the appointee shall, unless otherwise decided by
the Institute, be entitled to receive the whole or in part as may be determined by the Institute the
benefits of any improvements in the revision of pay and retirement benefits that may be effected by
the Institute subject to the date of these presentsin the terms and conditions of the service of members
of the branch of Institute, service to which he may for the time being belong, and the decision of the
Institute in respect of such improvement in the terms and conditions of their service of appointee shall
operate so as to modify to that extent the provisions of these presents.

The appointee shall be entitled to leave as admissible to permanent non vacation employees of the
Institute under the Statutes.

The appointee shall be entitled to furnished rent free accommodation in the Campus of the Institute as
may be approved by the Board of Governors of the Institute.

The appointee shall be eligible for privilege in relation to medical attendance and treatment as
provided for in the Statutes.
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(12)

(13)

(14)

(15

(16)

(17)

The appointee shall be paid travelling expenses for joining the Institute as admissible to an Officer of
the Central Government in equivalent rank under the Transfer T.A. Rules of the Central Government
deeming the appointment of the appointee as on transfer in public interest.

If the appointee is required to travel in the interests of Institute work, he shall be entitled to traveling
alowance on the scale provided for in the T.A. Rules of the Institute in force from time to time and
similarly the appointee shall be entitled to leave travel concession for visiting his home town as per
the rules of the Ingtitute.

Any amount received by the appointee from books and articles published by him at his cost shall be
left to him as an encouragement for continuing his work in that line and he shall also be allowed to do
consultancy and retain benefits of the same as per ruleslaid down by the Board from time to time.

The services of the appointee may during the period of contract be terminated by the Ingtitute at any
time by three calendar months notice in writing given at any time during service under this contract
without any cause assigned. Provided that the Institute may in lieu of the notice herein provided to
give the appointee a sum equivaent to the amount of his basic pay for three months and the appointee
may also terminate his service by giving to the Institute three calendar months notice in writing.

The appointee shall be alowed the status of Professor of ............. to take part in teaching and
research in the Department Of ..........cccccoeieineiencene, subject to his convenience.

In respect of any matter for which no provision has been made in this agreement the appointee will be
governed by decisions of the Board of the Ingtitute.

IN WITNESS WHEREOF on the day and the year above written, the Chairperson of the Board of Governors
of the Ingtitute has hereinto set his hand and the appointee has hereunto set his hand.

Signed and delivered for the Indian Chairperson,

Institute of Information Technology Board of Governors,
Guwahati By the Chairperson Indian Institute of Information
Board of Governors of the Technology Guwahati
Institute.

In the presence of signature of

witness with address

Signed and delivered by the said Director
appointee [T Guwahati

In the presence of signature of
witness with address

1.

[F. No. 52-2/2017-TS.I]
SUKHBIR SINGH SANDHU, Addl. Secy. (TE) MHRD,
Secy., Coordination forum 111 Ts (PPP)



